
Relation bet een s. Sociedadede 

Fo ento and apanese Tradin Fir skv    ......   

248. SHRI  ANANDA PATHAK 
Will the inister of FINANCE  be 
pleased to state

hether overn ent  have  fond 
any aterial to establish the relation 
bet een  s. SociedadedeFo ento 
Indstrial Pvt. Ltd.  and  apanese 
Tradin Fir s in repatriatin a ont 
otside India by nder invoicin

THE INISTER OF STATE IN THE 
INISTR  OF  FINANCE  (SHRI 
SAWAI SIN H SISODIA) Investi
ations in the atter are in proress.

Contract  sined  bet een   s. 
SociedadedeFo ento Indstrial pvt. 
Ltd. and apanese Co panies

249. SHRI . IS AIL Will the 
inister of FINANCE be pleased to 
state

(a) is it a fact that the Inco e Ta 
Depart ent have fond t o sets of 
contract sined bet een  s. Socie 
dadeDeFo ento Indstrial Private 
Liited and apanese Co panies; and

(b) hat action they have  taken 
aainst the

THE INISTER OF STATE IN THE 
INISTR  OF  FINANCE  (SHRI 
SAWAI SIN H SISODIA) (a) and
(b)  Investiations in the case of s. 
Sociedade  Do  Fo ento  Indstrial 
Private Liited are still in proress. 
Disclosre of the natre and contents 
of the seied doc ents at this stae 
old ha per effective investiations.

Appearance of a bndle of RBI sed 
che es issed drin 1969 0

20.  SHRI K. A. RA AN Will the 
the inister of FINANCE be pleased 
to state

(a)   hether overn ents attention 
has been dra n to the nes ite ap
peared in isse dated 2th Febrary,
1981  of anay a , a alayala 
daily fro ilon, Kerala, reardin 
the appearance of a bndle of sed

RBI che es issed drin  1969 0 
period, ith a pettyshop o ner hich
ca e to hi as radhi;

(b) if so, is it a fact that cashed 
che es have to be kept in secret for 
at least 1 years ith the respective 
Bank anaer and even after the e
piry of that period it has to be dest
royed by fire; and

(c) if so, hether any en iry has 
been  ade  into  this  appearance 
of che es before the stiplated ti e 
liit

THE DEP T INISTER IN THE 
INISTR  OF  FINANCE  (SHRI 
A ANBHAI BAROT) (a) es, Sir.

(b) Accordin to the nesite, 
the paid che es ere tnose issed 
by the Kerala State Cooperative Bank 
on the Reserve Bank of India drin 
1969 0.  Reserve Bank of India, has 
in this connection, reported that in 
ter s of the eistin instrctions, as 
contained in the Reserve Bank of India 
anal paid crrent accont che es 
ill be retrned to the accont holders 
each half year ended ne and Dece
ber as eary as possible after  1ie 
receipt of confir ation  of  balances 
fro the as on tho.se dates. Reserve 
Bank of India has confir ed that the 
paid che es issed by the  Kerala 
State Cooperative Bank relatin to 
the period 1969 0 have been retrned 
to it in accordance ith the above pro
cedre.  Once the paid che es are 
retrned to the accont holder it is 
fc.r the accont holder to preserve the 
che es for a frther period or dispose 
the of in any anner in accordance 
ith its o n idelines  and proce
dres.

fr Since the  Kerala  State Co
operative Bank is not nder the ad
inistrative control of the  Central 
overn ent, the estion of orderin 
any in iry by the Central overn
ent does not arise.




